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REPORT ON VISITS TO DISTRICT PRISONS NALCONDA AND
MAHBUBNAGAR AND SUB JAIL, NAGARKURNOOL IN TELENGANA
FROM 18-2-2018 to 23-02-2018

--——-S. Jalaja, Spl. Rapporteur, NHRC

Jails in Telengana

The State of Telengana was formed on 2nd June 2014, In the newly formed state,
the Prisons Administration is functioning under the overall control of the Home
Department. The administrative set up comprises of the Director General of
Prisons and Correctional Services as the Head of the Department and is assisted by
an Inspector General of Prisons at Headquarters and 02 Deputy Inspectors General
of Prisons, at Range Level. : :
According to jail administration, there are altogether 90 jails in Telengana- 03
central jails; 07 district jails and 33 sub-jails, a women's jail, a Borstal school, an
open jail and 04 special jails. At present 5,474 prisoners are reportedly lodged in
different jails in the State, out of which 1,861 persons are convicts, 3,087 are under
trials, 128 are detenues and 398 are women prisoners.

Visit to jails

I visited District Prisons, Nalconda and Mahbubnagar, as well as Sub Jail

" Nagarkurnool during the period from 19-02-2018 to 23-02-2018 . It may be
mentioned that no Jail has been sef up so far in Wanaparthy district.

Given below are general observations /recommendations concerning all three
prisons (Part-1 of this report). Also included are specific observations/
recommendations in respect of each of the prisons (Parts 11,111 &1V), in order to
facilitate follow up action by prison authorities concerned.

PART-1
General Observations/ Recommendations

1. Prison Infrastructure :

Al] three prisons visited are some of the oldest prisons in India, set up during the
Nizam period, with their buildings having withstood the test of time. Set up in
1872, District Prison, Mahabubnagar is the oldest prison in Telengana. It is seen
that new portions are being added to existing old infrastructure. A new jail each is
planned to be set up in Wanaparthy and Mehbubnagar districts.
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A good effort has been made to provide a pleasant ambience in jails by
landscaping and developing gardens around them under Harithaharam program, a
flagship scheme of Telengana Government.

2. Jail capacity

The jail population is low in the prisons visited. It was learned that provision
under section 41(a) Cr PC is being strictly implemented. Criminals sentenced to
less than 07 years of imprisonment are released on bail.

Against a sanctioned capacity of 160 ( 153 male ; 07 female), occupancy reported
was 146 ( 132 male and 14 female and 02 children) in District Jail, Nalconda ;
against a sanctioned capacity of 90 (all male), occupancy reported was only 17 (04
convicts; 13 UT) in Sub Jail, Nagarkurnool ; in District Prison ‘Mahbubnagar
sanctioned capacity reported was 147 ( 131 male 16 female) against which
occupancy was 203 (139 male; 31 female and one child). There was segregation of
convicts and under trial prisoners. By and large no overcrowding was noticed.

3. Manpower
The three jails visited reported some shortage of staff. It is seen that the post of

Superintendent of the prison is not sanctioned in any of the three jails.

4. Living conditions -

In all five prisons barracks were in found to be in good condition. Basic facilities
like drinking water, regular power supply, bathing and toilet facilities are available

to inmates in all three jails. Articles of daily use have also been provided. A new
diet plan is under implementation. Food supply appeared to be good.

5. Under trial prisoners

Undertrials constitute majority of the prison population in all three jails- ( 90% in

Nalconda, 80% in Nagarkurnool and 82% in Mahbubnagar). As per data provided
by jail authorities on length of stay of under trial prisoners, in District Jail,
Nalconda, only 02 UTs have spent 01 or more year in jail; 03 prisoners six
months or-more, and, 09 prisoners for 03 months or above;. In Nagarkurnool jail

no prisoner has completed more than six months and in Mahbubnagar only 02
prisoners have spent more than a year in jail and 03 prisoners above six months.
6. Access to justice




As of February, 2018 most, if not all, of the undertrials could be produced before
courts in all three jails. Barring one or two, all prisoners have spent less than one
year in jail, which is indeed a remarkable achievement. Legal aid is seen provided
to all needy prisoners. District Legal Services Authority (DLSA) is seen pr0v1d1ng
necessary legal support to prisoners.

Video-conferencing facility is available in Nalconda and Mahbubnagar jails,
Nagarkurnool being a sub jail does not have this facility at present. It is planned to
set up this facility in the jail shortly. Attention needs to be paid on efficiency of
daily production and the quality of time spent by each prisoners before the courts.
There were one or two isolated case of prisoners who have secured bail, but unable
to deposit security. They could perhaps be released on personal bonds. DLSA
concerned ought to help such prisoners. Progress in individual cases also needs to
be tracked. Data on appeals filed by prisoners ought to be maintained .

7. Parole & Furlough

It was stated that parole is sanctioned as per rules. Remission is sanctioned under
sub section (1) of section 432 of Crpe,1973. Ordinary remission provides for two
days a month for good conduct and attendance to rules and regulations, and, three
days per month for industry and good performance. Any prisoner eligible for the
above two categories of remission are entitled for 20 days annual good conduct
remission in addition. Special remission is sanctioned by the Superintendent - 06 to
30 days and by IG/ DG not exceeding 60 days per year. No complaints were
received about non sanctioning/ delayed sanctlonmg of parole or furlough in these
jails.

9. Custodial deaths/jail break/custodial violence

It was reported that custodial deaths showed a declining trend in the state-from 64
deaths in 2014 to 58 in 2015, 37 in 2016 to 13 in 2017. No custodial deaths due to
unnatural causes were reported in the three prisons visited, in the last three years.
No incident concerning jail break or violence was reported in any of the jails.

10. Incarceration of women

It is seen that in Telengana there are altogether only 398 women prisoners.
Women prisoners were present only in two of the prisons-Nalconda (14) and
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Mehbubnagar (31). Two children were staying with their mothers in Naleenda ard
one child in Mahbubnagar. District Police ought to be sensitive about incarceration
.of women prisoners, especially with children. Extent ‘of women's mvolvement in
crimes reported against them and the need to have .nem in custody ought to be
carefully assessed and fully justified, before thelr detenuon R

11. Status of women prisoners
It is seen that efforts have been made by the State (Jovemment to provide better

snfrastructure and facilities for women prisoners. Despite better living conditiors

in jails, traditional discrimination against women priscners continue to persist. = '
Women in jail are generally handicapped by Ium*ed educational /health cqre
Jeooking /sports/ library facilities. Their access to law is difficult. S e

It was pomted out that women prisoners sentenced to more than one mon‘th ]
imprisonment are transferred to Special Prison for! Women in Hyderabad. Even .
then basic facilities ought to be provided to children in jails near their homm :
Women's OPD ought to be set up in the women's section. If no lady doctor “or
Gynecologist is available at least a female Nurse/Nursing Orderly ought to ‘be
deputed to the prisons. No regular teachers are posted for teaching women
prisoners even in district jails. Either services of 141-:W1310na1 teachers or that of
security staff are seen utilized for this purpose. Womenl's participation in

religious/cultural/ sports activities need to be encouraged.

Barring adequate educational facilities and health- care, it appears that - other '
facilities are being provided to children. Guidelines 1ssued by the Apex | Coun in
RD Upadyay Vs the State of Andhra Pradesh need to, be Jully comphed with, .*

12. Mentally ill prisoners
No mentally ill prisoners appear to be lodged in any of the three jails. It may. be

pointed out that as per directions issued by the Commlsswn mentally ill prisoners
ought to be shifted to a mental health facility . fe* proper- treatment and care.
Although services of psychiatrists are avallable for long term treatment, Thcx*:e
affected need to be shifted to mental hospitals .The purpose is to provide ths m
suitable environment which helps their healing. Perlodle screemng of both male
and female prisoners is also necessary. T s
14. Right to eduecation - g ' Lo,

- .
-
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specml scheme called /zdyadana is bemg taken up in 1 all jails of the state. It is
clauned that 28,526 prisoners were made literate in the state in 2016 and 32,514 in
2017 However, as already poiritéd out, no regular teachers are posted for teaching
éﬂ=en in district jails. Therefore, quality of educatlon imparted by Warders or other
cctaff members needs to be tested
1“\ Right to Health Onlnr rudimentary health care facilities are avaﬂable in the
mls visited. The jails mzinly depend on nearby District Headquarters Hospitals
1r ¢ treatment of patients. Facilities like pathology lab, X-ray are not currently
avallable in the jail canpuses. Every time a patient falls ill he or she has-to be
!caken out for which police escort is necessary. Besides, it is difficult to get timely
: and “satisfactory treatment in busy government hospitals. Services of
N 3ynecolog1st/]ady doctor is,not avallable Posts of para medical staff have not been
f:reated in all prisons or they have not been posted in these jails.
e A proper, well-aired, hygienic and functional hospital should be set up in
& all district prison campuses, having separate isolation facilities. They should
- . . have adequate diagnostic facilities .
-:].«* . A separate OPD fer-women ought to be set up. . | :
1 e Screening for mental conditions may be undertaken with the help of

v e
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identification, ought to be transferred to mental health institutions.

. |.e. " Health cards of longistaying. prisoners should be maintained; they need to be
. 4} - computerized and updated from time to ‘time. Some of the convicted
*|. - prisoners could be trained in this item of work.

: - AYUSH medical ‘facilities  should be provided in all District jails,
i especially to older ﬁatients. An AYUSH doctor ought to be posted at least in
! ' central pnsons l» :

g

4( Vocatlonal trammg

V ocatlonal {raining facilities have beén taken up in Nalconda and’ Mahbubnagar
i }c_IIS However no vocational trainings-are seen taken up for women prisoners.

"in ‘this context it may be pointed out that in Bihar and Tharkhand prlsoners' are
,allowed to keep 1/3 of their remuneranon 1/3 goes to the victim's family and the
belance 1/3 for prisoner welfare activities. This practlce could be followed in the

ld.lls of Telengana too.

i e mma e

" reputed mental health institutions. Mentally ill prisoners, after their
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17. Prisoner Welfare
Welfare measures, including liberal sanction of parole telephone facility, fac111t1(* _

for meeting with™ family fiembers and ~Canteen’ fac:htles help 1n‘1mpr0vmg the

. Jf_“
o

quality of prisoners’ lives.
Communication with family members is very 1mporfant for pnseners Te]ephone

facilities-are-avdilable-only-in-district jails. . A. modern telephone - system ought 0

be introduced in all jails without any further delay ¢
Facilities for visitors are available in all three prisons. Entry by visitors ought to
be regulated by token systems, as in the case in banks E-Mulakat System ought ro

be introduced, starting with Central prisons. '; Ll i e
Board of visitors have been constituted in the two. ‘district prisons. It is generahy :
seen that even when the Board is notlﬂed Members do not - visit the 1a11

H ‘...

regularly. This system should be made more efﬁcxen’c ' DL
Canteen facilities are available in all three jails. | . ' . 1
Limited sports facilities are available in district pnsens It is, however, seén’ Lh..lt

no outdoor sports facilities are available for female prisoners, perhaps due to

paucity of space.
Prisoners are allowed to follow their own rehgmus pnctlces Prlson adm1nlstraLon'

has introduced a very good initiative of having Parade, drill and yoga evr.,ry_
morning at fixed timings. It was stated that cultural programs ‘are regu}auy

organized in all three prisons. S

Unnati brogram ' -,,’ Y ' ‘ .

Unnati, a program for bringing about cogmtwe behanoral change, has been LatCBﬂ
up in jails. This too is a welcome initiative. It has 17 modu]es and is run by tramed
inmates. Services of convicted /released prisoners are -utilized*in runnmg L

program.

1

18. Complaints Management - .
In all three jails mechanism for complaint management is available, 1nchtdmg

complaint boxes, regular interface with the inmates by the Supermtendent and :
feedback from prisoners when released. A complaint cell is set up at the Jail’ qus
for receiving complaints. It is seen that out of 12 complamts received in 2017} 08
were disposed of; 04 were found to be false. Siricé. District Magistrates’ are the
custodian of the jails, necessary instructions iieed to’ be issued to all DMs by the

\




r

; 119 Rehabilitation

" Praparing prisoners for their eventual release from jail, equipping them with
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State Government to visit the prlsons penodlcally Prisoner's Durbars need-to be

| Jomtly organized by DMJ/SP at times .District Level Committee headed by the

DlStI‘th Judge, with DM and SP as members, . ought to meet and prisoner's
qomplamts if any, ought to be discussed i in that forum.

[

1i <eessary life skills to enable their rehabilitation, giving emotional support for
facmg the outside world: are onerous tasks for the jail administration. It is,
however seen that jail authorities in Telengana have excelled themselves in taking
Up an innovative and unique employment generation program for reléased
Pusoners named Mahaparivarthan. Note book making, LED Bulb making, Phenyl
- #Making;” running- plant nurserles ‘food courts, Ayurveda® units, opening pl‘lSOIl
éautlets in Malls, managing!petrol: bunks by released cotivicted prisoners are only

E

some of them.

hrMahbubnagar jail the pI‘lSOI'l outlet is said to have earned a profit of Rs 62 472 in

.%17. An TOCL Retail Outlet is run by released prlsoners For 2016 and 2017 total

}

ii.es worth Rs.26,11,34,451 were reported earning a profit of RS.73.18 lakhs.

,i,otal 183 released prisoners were given employment outs1de the jail.- ThlS is

§ inaeed a remarkable achlevement

- z{} Corruptmn free Jaxls {

AR C '
T3r:lso:ns Department of Telegana declared all jails corruption- freel Accordmg to
he Department, if anyoné can prov1de proof otherwise they would be rewarded
}mth Rs.10,000. Further, officers and staff of the jail department have been directed
to take a pledge daily agamst corruptlon It is difficult to believe that this
declaratlon and challenge {ssued by jail authorltles (also the pledge) can in any way
‘mmlmlze corruption in Jaﬂs To achieve this goal it would be necessary to 1dent1fy
yulnerable points ( for e. g 'visitor's meetings/ telephone calls/purchases/ payment
of wages to pnsonersfproductlon before courts/ going to hospitals etc) and
mmnmze chances of corruptlon, esp ema]ly by use of new technology.

i
g’.l.:_'[ls_e of Solar energy Jwater harvesting

Many of the prisons in Télengana are located in water scarcity areas. Rain water
"Llawesting and recycling ought to be made mandatory in all jails.

|
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23. Services of NGOs
Tt is seen that services of NGOs-have been-put to lumted use in all- ﬂJaIIS_VJSIth
© Since NGOs have the flexibility and prisoner- fnendly approach, their' services

" could be effectively utilized in counseling/teaching/training/vocational trammg ar:d

in a variety of other activities.

24. Budget
Budget allotment is con51dered to be adequate by the jail authorities of all thiree

prisons. As per data published by the Ministry of Home affairs 2016-17," Most
states spend Rs 4,000 to Rs 8,000 on an average' ot each prisoner. The relatlve‘y
newer state of Telangana, spends as little as Rs 1, 997 on each inmate, ach:evn'g

P

. R
aed! . -
+ ..r_' ._.i' 4 l-‘::‘fy
b

better results. _
25, Prison Manual L ' N
A new Jail Manual needs to be put in place. b‘ incorporating human’ 1'2J1ts -
principles and humane treatment of prisoners. It could be based on the Modu Jail -
Manual circulated by Govt. of India. Moreover, sahent provisions of the'™ 1ew :
Manual ought to be shared with the prisoners. Jail staff should be properly. framed
in-implementing the provisions of the Manual. . : .

26. Prison reforms Government of Telengana has muoduced certain far- reachsng
prison reforms in the state by involving all three wmgs of the criminal justice

I

system. : :
e Prison population has been brought down toy manageable levels by .,m_-:,ll y
. implementing Sec 41 (a) Cr PC. The department intends to reduce cnme‘%y
10 per cent every year and make it 50 per cen, less over the next five yéars
by starting a state-wide awareness’ campalcrrl for mutual resolutlo'l of

w'
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disputes. - L
o There is no under trial prisoner who has spenr more than 01 year i the Jalls

"r ey
'A" .I“l'

visited.
e There are reports that five sub jails have beer} ,Iosed in the state and 091are

plarmed to be closed soon. The staff WOrkmg .there would be: ratlonahzed
transferring them as per the vacancy posmon with the penmssmn o;' {the
Court concerned, as they have become unv1able having more staff thanrthe
prisoners or- aideifrials. o o
e There are only 398 women prisoners in the state at present. s
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| ! °- A rehabﬂltatlcn pmgra.m called Mahaparzvarran has been nntlated for

_Prcv1d1ng basic facilities to pnscners and: focused attention:on-their welfare

, e _Providing better quahty of life by introducing Yoga/Parade/ drill for physical

fitness.
» introduction: cf Unnati:program:for. reformatlon and transfonnatlcn

w I
L.

1 -+ The only areas to be taken care.are, improvement of healthcare, quality
. educatlcn, use of technology. and better communication facilities. All round

de velopment of prisoners vVOllld be possible if the same enthusiasm is ccntmued by
cgaﬂ administration in thc state. ! - .

-.-.1!': ________________ i
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PART-II “f) ‘ _ :

F‘“PORT ON VISIT Tc DISTRICT PRISON NALCONDA, TEL'ENGANA
(Y 19-02-2018

. i L
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-- S. Jalaja, Special Rapporteur, NHRC

- I"- oﬂle of the district

| T

Iﬁfuh an area of 14,240 sqkm and a pcpulatlcn of 34. 88 lakh (2011 Census)
T\‘algcnda district stands 9th position-in terms of area and ranks 14th in terms of
p».pulatlon Ly :

N
Lrlme profile of the dlsfk ICt

ff%s per report of the Teler\gana State Police 2016 Nalgonda district recorded 5066
}high) cognizable crlmes under IPC and the crime rate reported was 313.0.

Jeil Profile and hlstonz ;“ N .
!:ThIS iprison was constructed in. 1916. in the Nizam era. During freedom struggle

nany- freedom fighters, \VL.-I'G ‘stated to.have been confined to this jail. After the
formatlon of the state of Andhra Pradesh, it was downgraded as sub jail Grade 11.
,Jupermtendent of the Dlstnct Head Quarter Hospital was made the Supermtendent
r‘f the jail. The post of Superintendent was created in 1980 and the jail 'was
ppgraded as District jail. It was renovated in 2003. Today it 1s generally used for
housing short term prisoners.
Fand and 1nfrastructureI
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The prison is spread over an area of approx1mately 10 acre, with covered areg of
06 acres .The jail mfrastructure comprrses of 1) the cﬂd jail with 04 barracks for
prisoners, including one for female prisoners and kitchen 2)' The new jall
comprises of 04 barracks for prisoners, including 2 dispensary, canteen, 11brary and
computer lab. Open land is available within the Ja11 enclosure. A new barrack is

being constructed .The jail campus has 16 staff quarters -

A

_-.,' - .

Efforts have been made at landscaping and beautlﬁcatron of prison surroundmg,a,
with local resources. Harithaharam, a ﬂagshlp program of Telengana Gover:runent
is taken up inthis jail too. A nursery is maintained. under this program.

Tt

Manpower
It is seen that against a sanctioned staff strength of 44 only 32 posts are ﬁl]ed up;

12 posts are stated to be vacant. The post of Superzm‘endem of the prison has»r’or '
seen sanctioned, A Deputy Superintendent is in charge One post of jailor'is. ﬁrIE‘d
up. The post of Medical Officer is vacant.. b
Out of 41 posts of Non-gazatted staff only 30 are ﬁlled up.01 post of chief War
and 09 posts of Warder are vacant. All posts, espema]ly the posts of Warders : :
need to be filled up qu1ck1y as they are involved in mamtammg security w1ﬂ11*1 the
jail. _ s
Jail capacity and occupancy . : r.

Against a sanctioned capacity of 160 (153 male apf* 07 female), 146 (132 Tare
and 14 female) prisoners are lodged in this prison.; ;02 children are staymcr wﬂh
their mothers. As the prison population is w1th1n the capac:1ty sanctloned there IS

no over- crowding in this jail. T -
' . | H I_E.F',

Cateoory-wise details of prisoners Out of a total populatlon of.146 prrsoners oply
20 are convicted prisoners (all male). Under trials cempnse of 126 prisoners (:112
male and 14 female. 02 prisoners are reported to be mentally ill. 02 are elderly

prisoners. There are no high security prisoners m thls _]all

Open Air Jail o i

- ¥ !

Inmates convicted for life or for more than 05 years of sentence are allowed tobe
in Open prison. Such prisoners have a proven record of good behavior and. have
completed 21/2 years in jail. 16 of the convicted pnsoners (one on furlough) are
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eunently werkmg in the k_ttchen mdustry, petrol bunk Ayurveda unit and in the
| mteen T : _

e )
A e

U*ider-tna] Prisoners Under trial prisoners constitute only about 90' % of the
'.pI‘ISOI‘lS population, Accordmg to data provided by the prison administration

égarding length of stay of under trial prisoners 02 are staying for one year and
bﬁdvle, 03 prisoners six m_onth_s_and above and 09 prisoners 03 months and above.

.-Condition of prisoners. )
1 ': K o .
’ Tt Went around the barracks and had mteractmns w1th some of the mmates 05

“a_fprﬂ,cles are located in the' old part of. _]all and 04 barracks in-the new jdil. The old
part"of the jail is somewhat dark -due to less number of windows.. Against a
sanctloned capacity of 25, icm the average 24 prisoners are seen accommodated.
Fhe wards were large/long halls with barred doors and windows which provide
,;.ough ventilation. They were found to be generally.clean. Lights and fans were
'm working condition. The condition of toilets inside was satisfactory. Drinking
‘-m ater- (RO) was avallablﬂ TV sets have been provided in every ward . It'was
;.nentmned that the inmares are also provided all essential items of daily use' ike

.,_,mthmg, linen, blankets, mat towels, soaps etc,

-"1

Among the convicted pnsoners two male prlsoners( She1k Hussein 396 IPC'and -
W Shankar 302 IPC) have spent one’ year or more in jail ; 03 have been in _]all (
Neelshikari Sharukhan 379 IPC, Besupagu Samson 454/380 IPC and Thakur
: Bharath Singh 457, 380 IPC) and 09 prisoners for more than 06 months. All are

Jnder trail/Remand prlsoners
*.

. mlab Singh Chauhan 42 ] 1s from MP and is an accused in a dacoity case. Nagesh
Er Uoda 36 is mentally 111 The Med1ca1 officer stated that he has recovered and is
" normal He has been bool_ed in a case u/s 498 IPC. Some are involved in POCSO
icases Sydra D has been bc-oked in a case under the'SC/ST (POA) Act.

b
:I.' :l

;n.__Wb“men Prlsoners s
N i i

_]" ft female prisoners are lodged in the new part of the jail. It is seen that the female
B :nclosure is sufficiently Iarge and spacious. Two, children are staying with their
;, .others. No pregnant women wére present. The female barrack looked' clean and
u2ll kept.. Barracks had windows which gives sufficient ventilation. Lights and

!

!
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fans were also in working cond1t10n A vV set is 1nstalled for their entertannnent
Two bath rooms and 02 toilets are avallable for thelr use. One toilet s m51de the ‘

1

barrackfor night use. T

I spoke to’some of the women prlsoners .Chinna Pc.dma 35 stated that she alop

with her husband and son were booked in a case ur;der section 354/ 504- 506 IPC
and the POCSO Act. Her daughter in law Punnamn}a is also with her in Jall elong
with her one year old son for her involvement in the same case. Padma stated ‘that
her daughter was in love with a boy. The family was Spposed to it. K. Roja w;’o K.
Shiva 24 has a case registered against her u/s 317/370/273/373 IPC and settions 0
and 81 of JJ ACT for illegal purchase of a child. She has a infant with her m Hail
who is an year and a half old. B. Padma 40 and 07’ members of her fam1‘“ also ¢
have a case registered against them w/s 354/504/5 06IPC and sec 12 of POCSC i\ct 2
She stated that her son fell in love with a minor. The 911‘1 s family has filed thx. cm‘e
It is not clear why all members of a family have, been 1ncarcerated for an oi:cr ce

A
R

involving their son.

I also spoke to Elamma, the female Home Guard p ;sted in the women's banack
She said that she has been in this post for last 20 yeart ' é .

The health care of women prisoners is taken care, of by the jail hospltal There
were no female doctor or a Nurse posted in the. hospltal It was stated that fuha]e
prisoners sentenced to more than one month; pregn'mt women and -other: wwnen
" prisoners with serious illnesses are sent to Special Pn son for Women. No, 1solat10n
ward is also seen set up for woren within the womens enclosure:’ It-f ;was

mennoned that special diet is given to needy women A -r_‘; L 1

A teacher is appointed by the District CoIIector to glve basic education bo won’len

r 9 I-_;l'
[

prisoners. No vocational training is avallable to womtu LEd

It was also mentioned that special care of chlldren below 06 years staymg wnh
their mothers is taken. Regular check -ups are camed out by doctors. SpeelaI Ehet
is provided to them. They are also provided clothes and all other essential 1te

Toys are also distributed to chlldren h 1.1
\ !

Although indoor facilities like carom are stated f0 bf, available, no outdoer sports

activities are, however, being organized for women prlsoners
i

-
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The Apex court in RD Upadyay Vs State of Andhra Pradesh (Writ Petmon (civil)

r55'”"1 of 1994 dated 13-4 2006) has issued detailed guidelines on the care of women
ma children incarcerated,in jails. Although these guidelines are stated to be
ﬁ:llowed in the area of health care and education full compliance is needed.

Crrstodml Deaths /vmlence
Ay RIS

1stod1a1 deaths/ violence, were reported as nil during the last three years
! d -

1
R

LJ cape of prlsoners/ jail br eak

1;11, was stated that no jail i it eak 1n01dent has taken ‘place in the jail in recent times.
i .
Basxc amemtles i1 :, .: :

LEAL e
Water supply and Samtatlon T
t J“ ?

ft was mentioned that. p1pe Water is bemg supphed to the _]a11 RO fa0111t1es are
; avallable Safe drinking water 1s provided round the clock to. the. inmates by
eambhshmg 02 Mineral water plants (1000& 2000 ltrs capacity) in jail premises.
hsv far as sanitation fac1l1t1es are concerned, every barrack has a cage toilet.
: Aaequate number of toﬂeh* ate available for the use of prisoners. Prisoner to toilet
] f wp reported was 1:10. ‘;v ater was available in the toilets. Toilets were generally i
__ r{-Iean and well mamtamed Bathmg space is also adequate. ‘

Pewer Supnlv ‘i"-":;
T

LI lu hD 2

.24 hour power supply is ‘avallable in the Jall A generator of 62 KV capacrty is
mstaued asbackup.

b
1

l
~ Y r:aod' supply . ;

J' ke jail kitchen is locai d in , the older part of the jail but is quite spacious.
nghtmg was insufficient: due to the bu11d1ng being old. Ventilation is avallable
Exhaust fans are fitted on' the ‘walls. LPG is available for cooking, Stedm cookmg
fac1ht1es are available. RO water is used for cooking., The Kitchen needs
*'renova‘aon and modemrzat:lon It was mentioned that Rs 7/- lakhs have been

aTloded for this purpose. ! -

) 4 hi [1 ,'_
It was mentioned that the Inmates are prov1ded three main meals, mcludlng

Breakfast lunch and dlnner A vanety of diet is reportedly prov1ded as per

}nodlﬁed diet plan whlch is bemg 1mp1emented Mutton is provided every first

i
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Sunday, and chicken in the remaining Sundays and. eégs every Wednesdaj; Quality
of food served to the prisoners appeared to be satisfactory. Per head cost of focd

LI
‘v "l'

was reported as Rs. 84/— : _ 3 L

.h‘

Besides supplying food to the prisoners on dally basxs the jail is.also supplymg
food at subs1d1zed rates (Rs.10/-) to the pubhc and to also all hospltals A Ioc!d

] 'l-.

court is run outside the jail by released. pr1soners L A

B
e,y

A Prisoner Property Cash Register (PPC) is mamtamed wherein their earmngs ‘are
deposited. Convicted prisoners are allowed to use 50% of the amount deposﬂe(‘ f-)r

personal use. i '
Education . S
N

It was stated that 43 out of 153 male pnsoners are; £Lhterate Among the females
07/14- 50%- are illiterate. It was stated that "Thump in and Sign out' is the 1, ,1*0
of administration. A program called Vidyadanam chana is being lmplementea ol
make all prisoners literate. Literacy classes are: .coriducted every’ day, by using
services of jail staff and SGT Teachers deputed by DEO, Nalconda. Jail authorities .

claimed that literacy percentage has improved 1 ﬁ'om 37% in 2015 to 92% in 201 ?‘

T

Health care ’ I : ', '—;'";

A 2 bedded mini hospital i is seen set up in the’ jaili. The hospital is manneo ) a
Medical Officer and a pharmacist. Medicines are sul phed by Central Drug’ “'f.a:re
Sanat Nagar, Hyderabad a PSU under the Centr‘al Government. The. hospltal
appeared to be dependent on the Government Head Quarters Hospital, Nahcon Ga
" for referral purposes. It was pointed out that within 07 days of admission sprisoners
undergo complete’ health check up. An AYUSH Hospital also available in ithe
premises wherein Yoga ,Meditation and Panchkarma facﬂltles have been’ prov1ded. _

Mentally ill prisoners Only one prisoner Nagesh Ergoda is identified as mentally
ill. He is undergoing treatment at IMH, Erragadda. |

it
-

Video-conferencing o

Vidéo-conferencing faclllty‘is‘avallable—m-the—_]a11—It-waS*1nstalled as-of- 18 04-
2015.11 courts with prison jurisdiction are linked by the facility, Up to now 1678
prisoners were produced before. courts using VC facility. .
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o IL{ £gal Ald It was stated that legal aid is being prov1ded to pnsoners Dlstnct Legal

#vices Authority (DLS A) is stated to be active. 04 Advocates from DLSA visit

’be jail 04 times a week and provide counselmg and legal aid. 03 ‘Para legal

ruhmteers aid the prisoners, in. legal matters. 436 prisoners have been provided

.egal ald so far.

;4»\
¥0kadalats ‘ B

i ,.{“:

Ty
+

E appears that Lok Adala s* are not be1ng orgamzed in the Jaﬂ

" ‘i}anctlon of bail

'*:ras stated that appeals have been filed by all convicted prisoners and that no
soner is languishing in jaxl after getting bail, for want of sureties.

i,

Ui
r oduchon before courts

J‘ b

.. 1

a0 . -
'nson authorities cla1rn d that special attention is bemg given to productlon of

imsoners before courts. Ity 2017 1933 produictions were made before courts within
i Ihe district and 1211 before courts outside the district. Only 12 prisoners were not

. :E:qF51ci_e the district. ‘

broduced before the coutis in the districts and 67 not: produced before courts

B
[}

Parole/ Furlough/ Reﬁliésion : : C ‘

1

Y

*u was stated that parole i is. : sanctioned as per rules. Rermssmn is sanctioned under

sub section-(1) of section.432 of CrPC,1973. Ordinary rermssmn provides for. two

lizys per month for good conduct _three 'days per month for industry, and good

urformance, Any pnsoner ehg1b1e for the above two categorles of remission are

.rr,x t:ltled for 20 days annual good conduct re:mssmn Special ren:ussmn is
"*enctroned by the SupermtendentOG to 30 days and by 1G/ DG not exceedmg 60

. deys per year. i : i ~

.'::i)cos/”_['e]ephone facllltv)walhng room/v151t0rs S

t

it is seen that telephone faclhtles are available to both convxcted and. under trial

pusoners for commumeauon with their families. Pnsoners are allowed to-speak to
their family members tw1ce a week for 15 minutes.

-rr ’i

! o
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Meeting with family members is seen facilitated. A new visitors room hag'lj;_éen
taken up for construction. - ‘ ‘ oot
Board of visitors A Board -of visitors with 03 non official Members has bgei:l" set
up for a period of two years. It was reported that one of the Members is no moré.

-l ":é-.'.‘ -

Complaints management o

N

-

It was poihted out that a complaint box has been installed by DSLA to recewe
Complaints. The box is opened by DSLA. Cloqnplaints are received by the
. Superintendent during his rounds. Feed back is also taken from those W:hq' are

|

released. i
L ‘ : A
leragg . o P - ¥ -
ey b
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A library with around 802 books is set up in thejaul ;’fbr use of.prisoners.' )

o X <
LFE . Ty
’ -

Cultural programs

It was learned that cultural programs are being régﬁgarly organize@ for reéiféigi‘éi?ﬁ-n
of the inmates in the jail on the last Saturday of every month. Film shovrgare
regularly organized. Film shows on themes lilke" HIV/AIDs, Drug. a'ddi'cfiign,
reformation of prisoners are shown. Every barrack is provided with a TV setji'or

_entertainment.. : ; 3 e
Sports Sports facilities are available for prisoners. ‘A Sports Run was orgaiized

for prisoners on the occasion of 125 years of setting ﬂp the jail.

i
' é.'.-f:}

Religious activities .

It was stated that religious activities are organized in the jail. Prisoners are "all'c";_:ﬁ%fed
to have their own religious practices. Moral classes ate also held daily for prisoners
t . . ' ’ i ’ 1

ke
L

by eminent persons. 7
i
B Ly

1
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Yooa and other activities

PT, Drill and parades are conducted daily in the morning at fixed time. :Féi_;j;jihis
purpose prisoners are segregated into groups on'the basis of their period,ofj_é,f:ay.
Mass Yoga program for prisoners has been started w-e-f 21 February, ,:*2}01'8

-
‘o



v
\r|'

3 Jnnatl is a program deﬂgned by Prof. C. Beena of Osmania University for

. ﬁ —‘U""“""."— o

@5 | ‘ . }

it |;-.
e

etWeen 4 and.05 pm on dally basis. Trammg is prowded by tramed warders and
thers who are ﬁom OUtSJdu the jail. '

. {,c‘:ecreatmn It is seen that color TV sets have been provided in all wards for the |

{? itertainment of prisoners. News papers are being supplied to convicted prisoners
-u"ve for every 20 convmted prlsoners including women prisoners..

\

" ’ ‘l Canteen <

a lt lS seen that canteen famhtles are available to the inmates. Under trial prisoners
'; ¢in avail the facility up to 'Rs.3000/month and convicted prisoners Rs 1500/-per
"’ }inonth Different kinds of; food 1tems sanitary items, articles of daily use are
2 _ avallable in the cariteen. 'f_ , '

i
:I.,

',:.:'Dxmatl program A

ihe prisoners engaged,

Ly

'o_mgmg about cognitive: ":ehavmral change being taken up in the ]all It has 17
fra ndules and is run by tnuned inmates. Services of Bala Mallaiah, a convicted

e rboner and T. Nagaiahi, a released convicted prlsonerare utilized for runnmg this

*rugram i

. !

Accounts
4 ’i 13

i Sawhgs bank accounts have been 0pened ‘for 335 UT prisoners and convicted

pnsoners who f;~-" earn. wages under Jan Dan
1’ ojana. They are covered, by i insurance schemes-Prime Minister's Suraksha Bhima
Yijana and Jeevan Bhlma Yojana. -

:
-fi-::mputer Training '

1
! .-

Computer training is a.lso bemg orgamzed both male and female pnsoners

_ I‘ralmng is conducted in, a*large hall; Those prisoners who have passed 7th class
" ve glven training. Up to now 575 inmates have been provided tralmng

Vocatlonal activities/ emplovment

tis seen that the jail has' .aken up several vocational/ industrial actlvmes to keep

!

!. 1
L

i
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The. _]all has initiated a unique employment generation program for released
prisoners named Mahaparivarthan. In 2017 13 released prisoners were. prcv.ar'd
employment-03 in Phenyl making unit, 06 ~in~Note “Book  making :Urit
| (mechanized), 02 in Manufacture of cement rlngs 02 in LED Bulb makmgtumt
Nursery-04, food Court-09 a Ayurvedic village- 01+3 and JOCL Retail Oudet-
petrol Pump-12. A Prison outlet is stated to be functlcn.mg in the local Shoppmg
Mall. Jail made items worth approximately Rs 21.38: laks were sold at the outlet £ill .

date .

The released prisoners are provided wages at the| late ‘of Rs.9000/- per monh
Semi-open prisoners are paid Rs.100/-per day SO%tare deposited in their Iedgcrs

and the balance in bank accounts. .
. i;-

o
1

Drug De-addiction program

No Drug De-addiction program is being organized in the jail. Since’drug addicticn
is common among prisoners, it would be necessaryuc conduct a special drive t0.
find out the number of prisoners involved. Those mvclvcs ought to be prcvldcd

ot wnz!

necessary counseling and treatment.

\.41'-' H

- Role of NGOs

It was stated that services of Non Govemmental Orga.mzatlcns (NGOS) au‘fr not
being utilized in the prison . B !:‘f i

Inspections '

It was stated that regular inspections are conducted by 1G (prisons), DIG (PI'lSOI‘lS)
and other senior officials. District Judge and C.TM v151t the jail regularly. i

Security ' S
. - W+

Security is considered adequate in the jail.

Ccrrupnon free jails RS

Prisons Department of Telegana declared all _]alls corruptlcn- free. If anyone can
provide proof otherwise they would be rewarded with Rs.10,000.

Solar Lighting/water harvesting o .

- Pt
e
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uolar hghtmg/heatmg facilities have been not yet been mtroduced in the jail.

’Frammg .

’ “It i$ léarned that regular training programs. are being orgamzed for officers and all

semor officers are provided basic training at the Academy of Prisons and
\,orrectlonal Administration, Vellore for a period of 09 months. Security staff like
”arders are also provided basic training for 09 months. Refresher courses are also

cn zanized for staff. Trammg programs are also organized in different subjects,

rmludmg human rights. prison staff.

Budge
3'.“.:

' ’-iIt ias confirmed that sufﬁclent funds are available for jail activities. Rs. 66.45

iahhs* have been prov1ded« for- in' the budget 2017-18 under non-plan and Rs. 1.35

e i;nore ‘under plan . Regular\ auditing of funds recewod ought to be camed out., Civil

iastruction works ought to be closely monitored.

j_‘;,d.odermzatlon

']'L ‘vas stated that several i'"l;itiaﬁvas have been taken for modernization of the Jail.
iJuW infrastructural pI'O_]eCtS including a new prisoner's block to accommodate 90
.lﬂmates at a cost of Rs 67 77 lakhs, steel factory umit at a cost of Rs.18 lakhs for
iy ocatlonal training, Modem soap factory and visitor's Lounge at a cost of 18 Jakhs
j;rﬂ- proposed Modemlzat..on ‘also includes use of technology. Some prisoners in

“t14& “Maharashtra has introduced ' new systems including Prison Management

(PRISM) and Tele- me d1cme The Prison Department of Maharashtra: has

' aunched PRISM program: through which data is collected from prisons across the
.nte .on prisoners is mairtained by making use of their photographs and finger -

iints. Tele-medicine fac 111ty has been In use smce June, 2017. Other important

¥
I
_, ?dorms like e-Mulakat { uomputenzed programs for communication W1th famlly
inembers) ought to be taken up.

Ooservatlons/ RecommendatloHS'-

1.

- g;}eneral recommendatlons(suggestlons have been included in part-1 of thls report.
' r pé ec:lﬁo recommendatlons 1l respect of this jail are summarized below. -

%* Bosting a regular Jail Superintendent
. i

i
H
i
}1
!
i
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2.Women prisoners/children-full compliance of SC-directions

3.Posting a Nurse urgently to attend to women and children
_ ) i

4.Set up a jail hospital with modern facilities

5. Periodic mental health screening of inmates . . s
6. Education: go beyond literacy program

7. Settmg up modern Telephone Management System’mtroductlon of E. mulakat
4.Use technology to prevent corruption at all levels. -’

5. Involvement of NGOs in various activities o

6. Regular: inspections and follow up action L

7. Installatlon of solar 11ghtmg/heatmg /water harvestmg /recycling facﬂlhes ; :
:' : o _} | :

—

111. REPORT ON VISIT TO NAGARKURNOOI_ TELENGANA ONJO T
2018 . : » : ' . ",f ’
Je— S. Iala_]a Spl Rapporteur, NHRC

With an area of 6, 545.00 km® Nagarkurnool dIStI‘lCt is situated in the r%outhe“n
part of Telangana. After the formation of Telangana state, Nagarkumool \{?vas
bifurcated from Mahbubnagar district and forméd 'as a separate district: As per
2011 Census it has a population of 8.9 lakhs. =+ ;° . .
Crime profile of the district :

As per report of Telengana State Police, with a record of 1581 cogmzable cr
under IPC, in 2016 the district reported a crlme rate’ of 183.5 (low) v

GS

. = -." ’-‘.!f._l"ﬁ
. g =y

Jail Profile and history

This jail was originally set up as a Remand Prison during Nizam period- for
housirig male remand prisoners and prisoners convmted for a month.-After. the

re



»as renovated It was estabhshed as sub jail under the Prisons Department on 17-
i.i ~'2005 LR _‘_:v S .

J_,xnd and mfrastructure

-—1-

: .“it"he jail is constructed an area of 0. 21 guntas (1 gunta =121 sq. yards) The entire
. '”eri‘.lli is well maintained. [‘"13 _]aﬂ infrastructure comprises of 01 barrack for
jlj ;sdners kitchen and steu, in the old:jail and 02 barracks for prisoners in the new
jail. It is seen that Iandscapmg and beautlﬁcatlon are also taken up by jail

) écnmmstrat:lon AR L AR ' '

5 P N

"\/Ianpowe -
i _'__s seen that no Gazetted ofﬁcer 18 posted in th15 _]all It has a skeletal staff of 08..

Jﬁe posts of Supenntendent and Deputy Superintendent “of the prison have not
-?-'Pen sancuoned A Deputy J ailor is in ‘charge of the jail.

+ ifiEre. - : - : . S

E.fdtegorv—wise details of'pi'isoners
" p. 1
put of 17 prisoners, 13 ,\all male) are under trials. 04 convicted prlsoners are

liodged in the jail. No hlgh seeurlty pnsoners/hfe convicts are lodged here. Civil
_prisoners were also absent. Ne extremist prisoner is lodged in this pnson There are
"3 elderly prisoners.

Gk T R
U der trial prisoners , I |
- ' }, i .'-=‘ Bl 1

, L‘xs per data prov1ded by Jall admlnlstratlon Iegardmg length of stay of under trlal
_p isohers no prisoner has’ stayed for 06 mmonths or more in this jail. "

Isf entallv ill pnsoners

TL wa$ reported that o ménta!fy ill prisoners are present in this jail. It was Stated
12t screening for mental Lealth is done at the time of admission.

t
i
i
{
-
i
I
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Cond:t:on of pnsoners

I visited the different barracks and had mteract.tons w1th the inmates: Tt was Sesn
that against a sanctioned capamty of 90 in barrack-2 in the new part of the _]all
only 17 prisoners were lodged. The barrack: is’ ‘Pal ge and spacious and’ see
provided with pipe water, fans and ‘exhaust fans. ~A set.of 09 day toilets and opvn
bathing space are seen provided. The condition of to;]ets inside was satlsfactory
Place for hand wash is seen provided. RO water Waci ‘available . It was mentiofied
that the inmates are also provided all essential items of daily use like clothm
linen, blankets, mat, towels, soaps etc. TV sets have been provided It was samed
that personal hygiene of prisoners is given attentlon by the authorities. Pns(wejs '

were seen provided with indoor games facility. - _- ;: : . g

- I spoke to some of the prisoners. G. Maddileddi 30 1s lodged in jail for d.L ;Jht,n
driving. He has been in jail for 07 days. K. Rajani; Kumar 37 and M. Nardfnnlwa
Yadav 42 are also booked for drunken driving. K. ]\/Iallesh 37 has a case a.gamat
him u/s 498 IPC. He has been in jail for last one: month Mohan Goud, 30, P.
Srisailam, P. Niranjan Goud 50 are allegedly involved in a murder case 4B,
Shanker 30 and B. Ramakrishna 22 are involved in a murder case and came t& the
jail on 22-1-2018. B.Yeranna 30 has a case against han w/s 302 TPC. He has fszen
granted bail. B. Narasimlu 32 is booked w/s 380 in Lneﬂ: case..He came to tl*-s: 1?.11
on 3-2-18. Five prisoners, D. Mallesh 32 Venkallalf} 52, G. Parusha Ramud'z» “S
M. Meditelli 50 K. Meditelli 50 are mvolved in a case w's 326 IPC. Rajesh 2418

booked for the murder of his mother i {
. l’ 'l . . h
Tt is seen from jail reports that the pr1soners are regblarly bemg produced ppfore
the court. In 2016 prisoners were produced before local courts 246 times (outsule
‘ courts'64) in 12 months. Prisoners were taken to. hoSpltaI 394 times in 12 months
In Janary and February 2017 prisoners were produced 26 times in local courts

(10 times out51de courts) and 40 tlmes Jprisoners were taken to hospltals j' ‘;_-‘ .
. . s ]- W i'|

Women Prisoners i Do i

As mentioned, no female prisoners are lodged in thls jail. They are housbd
Special prisons for women in Hyderabad.

Custodial Deaths /violence - | : e
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ustod1a1 death was rep orted in the jail in last three years.
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: lqeape of prisoners/jail break

|E‘I

“was stated that no escape/Jaﬂ break 1n01dent has taken place in the jail-so far.

j 4 r

".‘I‘

Baﬂlc amenmes
I

W 3ter supply and Samta uen
1

It Was mentloned that pipe ;water is bemg supplied to the jail . A RO plant mstalled
__I:rov1des safe drinking water As, far as sanitation facilities are concerned every
bz
n

| i

ax:rack has a cage toilet.: Totlets outside for day use are available in adequate
mnbers Water was avallable in toilets. Toilets were generally clean and well
ilamtamed Bathing space i 1s seen pr0v1ded fot prisoners. -

... ‘ ,1,i

il
E wer Supp \A
I I

e !

;'
3 Hour power supply is avallable in the jail. A generator is installed as back up.

d supply

r_("ﬂb; _]all kitchen is locater.. in the old _]&11 building.. Kitchen has adequate space
b fith two small windows for adequate ventllatlon -Tap water supply is’ available -
'f;or cooking, washing and cleanmg purposes. LPG is available for eookmg Water
+ from RO plant is used for cookmg purposes.

L .J'] J 1'-'
_'ﬁ,wk_mg is done by two pnuoners They are not bemg paid any wages as they are

'*emand prisoners. " i‘ '

. was mentioned that the inmates are prov1ded three main meals; mcludmg
liut'akfast lunch and dlnnetiand that modlﬁed diet plan has been introduced. Non
yegetarlan items like ch1cken ‘mutton and eggs are also served. On the day of visit
g tice: -ahd egg plant curry were being served: for dinner. Dal was served for Iunch
;Quahty of food appeared te be satlsfactory -

:E"-l f‘h . __;_‘ . .
;-_qmlucatmn

L]
i‘-:' 9

wwas reported that Vldyadanam pro_|ect for making all prisoners 11terate is taken
}4}_: with the help of prisoner volunteers. However, no regular teachers are posted,
v thaps due to the fact that prisoners stay only for very short periods.

e
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Health care

\

No regular hospital facilities are available in the _]aﬂ I t was stated that ‘one docter o
from nearby Govt, hospital visits the jail twice a week. A doctor is available on Cc.].I '
during emergencies. He is paid Rs.5000/as honoranum No Para- medtcal stafF s
available. The jail also has no pathology laboratory The jail mostly, depends on ‘thie
Government Headquarters, Hospital for indoor treatment It was stated that gEtttt;g
escorts for prisoners to hospital is not a problem. Moreover, prlsoners who stay for -

more than seven days and convicted prisoners are senit to the Government hospltal
for a full check up. = | i L

Medicines are reportedly supplied by the pr1sons Department At present

shortage of medicines was reported. . T

e

Video-conferencing

Video-conferencing facility is not available in the _]atl It is learned, that a proposal :
has been sent to the Head quarters for sanction of thts facility. S

Legal Aid | - . F

B ! ,.: - }ﬂbt
It was stated that free legal aid is being provided to*pnsoners There is no- Dm?net -
Legal Services Authority in Nagarkurnool dlsmct but it operates from ;

Mahbubnagar. One advocate from Mandal Legal 521 ryices. Authorlty v1s1ts tuﬂ _}311
four times a week and provides counseling and le gal aJd S ;

Sanction of bail ' ! f:-j : L

l
,!

A
It is understood that there are no prisoners who are langmshmg in Jaﬂ after gettt_ng
bail, for want of sureties. | ) :

Lok Adalats oo ST R
e N

w?

There were no reports about Lok Adalats. being orgamzed in the Jaﬂ

I

Parole/ Furlough/ Remission . ' cn ik

. _ ; S
It was stated that parole is sanctioned as per rules. Remission is sanctioned t’i‘nder
sub section (1) of section 432 of CrPC,1973, Ordlnary rules provide for two- day :

remission in a month for good conduct and observmg rules and regulatlons three

r .
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rl:.vs per month for indus try and good performance, Any prisoner eligible for the
.: khve two categories of remission is entitled for 20 days annual good conduct
remission. Special remission is sanctioned by the Superintendent for 06 to 30 days

b 1d by IG/ DG not exceedmg 60 days per year.

..,__.

i’( Os/Telephone faclhtv/waltmg room/visitors

l" 'zs seen that no T elepkone facilities are not available to prisoners: for

e (mmumcarzon with their families. Meeting with family members is facilitated.

1.e interview hall is small with wire mesh separating the v151tors from the

" :TISODGI'S is utilized for th1s purpose

L—.{u_'n,

x "?"‘ '_"‘”_D“‘!* r.

e
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non OffiClal Members ha_ve been nomlnated as visitors by the state Govemment '

i’r bebly because this is 0111! a remand _]a11

.l'r'

p!amts managemeni ;

‘3.

“was explamed that certam mtemal mechanisms have been put in place by the .

<ininistration for receiving complaints from the inmates. Daily rounds are taken

\‘ the Superintendent o, learn about.the problems faced by the inmates. A

omplalnt box has beerl installed by the Mandal Legal Services Authorlty
’ILSA) o to . receive

omplaints. The box is opened by MLSA. Besides, every inmate uponhis release

prov1ded with a .feedchk form which is forwarded to the Control Room at

rison Hqrs. Legal Aid Counsels wvisit the jail four times a week. Prisoners are free
2 express their problems rel ating to legal issues.

Jﬂm i

Lh 11brary with around 77u books is set up m the Jall for use of prisoners.’

I ._

b 1

:\_,ul’tural programs - ." ‘

'“-'**t*crr

It was learned that cultural programs are being regularly organized in the jail. F11m
ahOWS are regularly orgamzed - L : -

L])Ol‘ts Outdoor games hke volley ball are played by the prisonérs. Indoor
faCIhtles for playing chess and carom are available.

}
|
!
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Rellglous activities

It was stated that rehglous activities are orgamzed 1n the _]all Prisoners are allowed

to have their own religious practices. Moral classes are also held daﬂy for pnsone_s

'f_,!

Yoga and other activities

-

PT, Drill and parades are conducted daily morning, s per fixed tlme table aﬂt’r

segregating prisoners into groups on the basis of the1r perlod of stay: . é=~_ B
i

1 ERNRAY

Recreation It is seen that color TV sets have been. prowded in all wards for the
entertainment of prisoners. News papers are being supplied to prisoners.

) PP

Jail Canteen

It is seen that canteen facilities are available to the- mmates Under trial pris ur;érs
can avail the facility up to Rs.3000/month and con‘;lcted prlsoners Rs 1500/~per
month. Different kinds of food items, sanltary Items articles of daily ‘usé are

available in the canteen. o

Vocational activities/ employment S

Since this is a remand prison industrial activities have not been taken up in tht. _]dﬂ

- to keep the prlsoners engaged, S ;__-=
.t ".i

ThIS jail has also initiated an employment genEJ ation program for ral.g-aaed
prisoners named Mahaparivarthan. 03 released pnsoners have been provlded'

employment in 2017. co t_ s K
: oo S : I
Drug De-addiction program . & ' R
' :..‘ !. ' : .

No Drug De-addiction program is .being organized in; ﬂle jail. I'ﬁ o

ole of NGOs Services of Non Governmental Orgamzatlons (NGOS) are not

| ”

being utjlized in the prison for various items of work." ANy

Jr

LI

Inspection

Tt was stated that regular inspections are conducted by jail authormes Dlstru‘t
Judge and CJM visit the jail regularly: . :

a,
I
1 1

Securify . )
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__ “l+ ‘was stated that this is & mmunum secunty jail. It-was further stated that section
; ':1 Cr pc is being strictly 1mp1emented in the jail. Criminals sentenced to less than
7 years of imprisonmer; are released on bail. Prisoners accused of crimes like -

}zl_ebbexy, Dacoity, NDPS are not brought to this jail.

."..‘

l
t rruptlon free jails

‘risons Department of Tﬂegana declared all jails, corruption- free. If anyone can

JJprowde proof otherwise they would be rewarded with Rs.10,000. Besides all
' ommals and staff are to" take an anti-corruption pledge every day.lt is ‘doubtful
however whether COI'I'l]pTlf)n could be tackled thirough these measures. Identifying
A erable points and: talqng -anti- corruption measures, especially by use of
al {eehnology can minimize. cerruptlon : |

r|-'-

So_lar Lighting/water haﬂfestma

4.-1_4_

.f

' ‘\/Iany jails in the countl" have sh1ﬁed to alternate energy uses for a varlety of
"'i?:amwater harvesting faelhty and reeychng waste water are very important as the
m ilis situated in water scarcity area.

Lii‘rammg S T

h is learned that regular trammg programs are bemg organized for ofﬁcers and
\aff.’ All senior officers are provided basic training at the Academy of Prisons and
orrectional Admlmstratwn, Vellore for a period of 09 months. Security staff like
| Rarders are also provided basic training for 09 months. Training programs are
e gamzed in different subjects including human rights.

_mgg_e_ _ e

. i, - .

' %t was confirmed that sufﬁment ﬁJnds ( total allocation:3,53 716/—) are available for
Jari act1v1t1es in the budget 2017- 18 A provision of Rs.2,38,987/- has been made
Iowards the cost of rat1on/d1et charges Regular auditing of funds received ought to

be carned out. Civil consttuction works ought to be closely monitored.

2 i
odermzatlon :
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Apart from modernization of infrastrucre, attention needs to be paid to the’ u;« of
new technologies like Prison Management (PR"[$M) and Tele- medjeme
Maharashtra-has Jaunched PRISM program through{ -which data coIIected f“rom
_prisons across the stite on prisoners is mamtamed by makmg use of ‘their
photographs and finger prints and a beginning has. b’een made in . Tele—medzcme
facility too. Other important reforms like e~MuIakat (computerlzed programv for

communication with family members) ought to be ta_ken up.

Observatlons/ Recom mendatlons -

. General recommendat1ons/suggestlons have been 1ncluded in part-l of th.ts re yOl’I

A
Since this is a sub jail where essentially remand pI‘lSOl‘lel‘S are housed there a.fz not
many suggestions about its functioning except that* a regular Jail Supenntendent
ought to be posted. No telephone facilities are avallable to the inmates.The faczhty

ought to be provided without any delay. Regular . 1n¢.,]oeot10ns and follow up acnon ,

are also important a
2
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PART-IV | | | __'i S i

REP()RT ON VISIT TO DISTRICT JAIL MAE%BUBNAGAR ON 212—%1 ,

2018 § : ;b
— S. Jalaja, Spl. Rapporteur, J‘[JHRC o e

'l
-r||

Mahabubnagar is the largest district in Telangana State in terms of area (5 285 1

sq. km) covered. It is also known as Palamoor As of 2011 Census of Indla the

district has a population of 1.32 lakhs. | : :;E_ o .J. X
) ER
Crime profile of the district £ i ;*,

As per report of Telengana State Police, Mahbubnagar district had a record of 2498
cognizable crimes under IPC, with a crime rate of: ]3’8 2 (lowest in Te]engaua) in

2016, g ‘,trl
Jail Profile and history o Wb

- '_' .
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; Tejablished in 1872 by the leam Dlstnct Prison, Mahabubnagar is, the oldest
pnson in Telengana. It was later on taken over by the Government of Ardhra
Aradesh. It was headed by the Superintendent of the Government Head Quarters
n.USpltal un till 1980. It was a high security jail under Nizam. During - ‘the Nizam
. period, Bmergency and the .Telengana Movement many eminent leaders were
.+ jocged in this jail. This Jmtl also was considered to-be the second Andaman J all as

mhtlcal prisoners and hard core criminals were lodged here.

tJ; ‘i was used for comratnication by the jail administration till late 1960s. Later
on; Enghsh and Telugu viere brought in as official languages. In the recent years a
...,'pélw female block and new: barracks were constmcted

y Land ‘and mfrastructure g
7, r| _ A

“‘v,j‘me Jail is spread over anjarea of five and a half acres. The entire Jall campus is
. 'Well ‘maintained. The Jzul infrastructure comprises of 05 barracks for male
-_.'-'gr soners and. 01 barrack, ior woinen prisoners. Besides a hall and 03 store rooms
;L Fezavailable. As far as aré‘ommodatwn for ofﬁcers and staff is concemed 15 staff

IL 15 Iseen that attention has:been paid to landscaping and beautification by plantmg
jrees.and plants. Under Hayithaharam, a flagship program of the State government
ihe jail has successfully planted 8200 in 2014 out of which 7650 have reportedly

_, kurvwed ' lyss ™
{
nManpower ! -
Pﬁl sainst a sanctioned staff strength of 37, 34 posts are filled up; only 03 posts are

:»T ted to be vacant. The, post of Superintendent of the prison is filled up by
Reputation. It is seen tbat altogether 18 officers/staff are deputed from other
t.mututmns which mclude 01 'superintendent, 02 Jailors, 01 Chief Head Warder,
33 Head Warders , 07 Walders 02 Pharmacists and 02 Jail Assistants.
Tail capacity and occupancy - X

1 ]

! | |
Agamst a sanctioned capaciaty of 147 ( 131 male and 16 female) 203 (139 male
4irid 31 female) prisoners z are lodged in the jail. One child (boy) is staymg with his
'mother Pregnant wormen: prlsoners were absent.

Lategorv-wme details of nrlsoners

I
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Out of 203 prisoners, 170 (139 male and 31 female) are under trials. 33 convicted
prisoners are lodged in the jail. Among the convicted pr1soners 12 are (one

furlough) undergoing life imprisonment (LI). No hlgh security pI'lSOl]el‘S ate lodged
here. Civil prisoners were also absent. No extrem1st prisoner is lodged in' this

prison. There is only one elderly prisoner. ','.' 3

l

Under trial prisoners Under trial prisoners constltute around 82% of the prlsc-n
population. As per data provided by the jajl adrrm stration regardmg length of
stay of under trial prisoners only 02 have stayed for more than a year and 03 have
stayed for 06 months or more. Authorities ought: to make continued efforts to
reduce U/T population, by increased prOdUCthIl of UTs through video-
conferencing, proper tracking of cases, prov1d1ng legal aid to UTs; regular
organization of Lok Adalat and getting petty cases. dlsposed of etc. :

0 }.."". . L
Mentally il prisoners ' . -3 .

-!_!
'I

f

Prisoners generally suffer from a variety of menta] ﬂlnesses hkelSchlzophrenla
depression, anxiety disorders, bipolar disorder, dementla etc It was reported . ‘that
screening for mental illness is conducted at the tmre of admission and that—* no
mem‘ally ill pr zsoners are kept in z‘hzs Jail. it was stetl,d that screemng for rnental

reported Screening needs to be conducted ona regular basis, wrth the helu oF a
team from nearby mental hospital. ; { . RS : ,.

' ' i FToA
Open Pl'lSOIl ‘ ' ;': r ity 1:

! - a --}i Y

An Open prison is functional as a part of this Ja11 Inmates convicted for hfe or
have spent more than 05 years of sentence with a proven record of good behavmr
and hard work are selected, after completion of 2 1./2 years in _}all There are, 10
open jail prisoners who work outside the jail in patrol Bunk or are engaged n

gardening. o |

Conmtlon' of prisoners, . N , _‘ ! ‘ . :

I visited some of the wards and had interactions w1th, the inmates. It was seen’ that
against in the barrack where 31 convicted prisoners. were lodged has a sanctipned
capacity of 20 . 10 of convicts are to be release shortly The wards were generally
clean and were seen fitted with grilled doors, which let in air. L1ghts and fans were

a " 1
b

I
I
b
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1n workmg condition. All wards were seen provided with pipe water, fans. and
e:x:haust fans. The condmop of two toilets inside was satisfactory. RO water was

: alﬁ'a.llable . TV sets havé been provided. Prisoners were provided with indoor
gsmes facility. It was mentloned that inmates are also provided all essential items
“4f daily use like clothing, Hiien, blankets mat, towels, soaps etc. Two LI prisoners
J'um Warangal were brouoht here One was released by a court. 20-25 prisoners

) f 'from Wanaparthy dist, rict Vansh1 Raj is a student who was caught by the pohce

of * drunken driving. Ranut 34'is a B Tech student, was found drinkingwith 20 of
h_s friends. In UT ward!- agamst a sanctioned cdpacity of 20, 27 were found
,}aj ing. Mahinder 29 is-booked under 304 IPC for the death of his wife.

. shnalah 24 and his mother are in jail for the alleged killing of his uncle A bail

fm phcatlon has been filed before the court.

' . ;I
-;a by -t

. Wom’en Prisoners

i i
4; nmentloned 31 female grisoners are lodged in the female section. Only one child
e Ja present at the time of visit.

lu male barrack is quite ‘,drge and spacious. It has a sanctioned capamty of 16
gamst which currently 31; prisoners are accommodated. It was stated that their
arge number is only temporary—on the average only 15-18 are present. Lights, and
fans were in working condmon Pipe .water supply is available. For dnnkmg
quose water is supphed ﬁom RO system installed in the jail. The bathroom ,
F2 t011ets inside (for mght.use) and 05.toilet outside for day use were in fairly
ood cond1t1on ATV set is installed for their entertainment,

fo
i ‘ 31 women Iodged in‘the prison were under trials. Yadamma 25 has a case
:eistered against her u/s‘306 In the same case, her daughter Sushma 25 is co-
'ccused She has 04 chlldr'en back at home. They were in jail in connection with

{he dediti of her co 31ster A 03 year old boy is staying with them. Kha_]a bi,
Hussem bi and Rasul b1 are involved in the same theft case. Manorama, her
aughters Kalavathy and Nam‘.lada are allegedly mvolved in the dowry:death case

*her daughter in law. Apart from them six women in the age group 18-19 years

- were allegedly involved in ‘cases u/s 307 IPG. Chinnamma 30 is in jail for allegedly
%\ﬂhng her grandmother. Yadamma 70 is booked in a case u/s 302 Bhagyamma 40

;s allégedly involved in a ‘nurder case She got bail, but in the absence of security

-.___....., e

L |t e, Tty "L



2y
- 32 _ . Cot . T

she is Ianguzshmg in jail. DSLA ought to assist her in gettmg reIeased on personal
bond. Most of the other women were involved in pe*ty cases. They do have: ao(,e 35

_ to lawyers and are being produced in courts regularly i

More than 50% women prisoners are rlhterate However no regular teacher I8
posted. Soine of the inmates who are literate have voiunteered to teach the*n ‘As
for health care of women prisoners is, ooncemed ,10 woman doctor or nurse is
posted. Separate kitchen is not available for women Tt was ment1oned that ihose
women who are seriously ill and those who aré sentenced to more than. monh
imprisonment are sent to Specral Prison for Women Hyderabad It was stated that
children are given special diet. Milk and {ruits, are prov1ded ‘Toys are supphed 7

No vocational training is currently being orgamzed' for women prrsoners as ll
women are under trials.. Although indoor’ faerhtret‘1 Ihke carom are stated to._ e
available, no outdoor sports activities are, however, bemg organlzed for \wr:en

e .F
prisoners. . - . '-‘755 ' RN !
1 il

As far as rehablhtatlon of women are concerned, 2000 released women pr_l,soners

from different prisons are stated to be gamfully employ ed in the state 1 *
h I

- The Apex court in RD Upadhyay Vs State of Andhra Pradesh (ert Petition (.,nrxl)

559 of 1994 dated 13-4 2006) has issued detailed gurdehnes on theicare of vl nu—n
and children incarcerated in jails. These guidelines oug,ht to be strrctly followed i

Custodial Deaths /violence 1 g _ ..g-,-;-r
r.‘"'. ' ! o ;

No custo d1a1 death was reported in the _]all in last three years. |
Escape of prisoners/jail break : l‘l :

, SRl

It was stated that no jail break incident has taken pla;o e in the jail so far.

'H] o

Basic amenities

Water supply and Sanitation

et}

It was mentloned that pipe water is bemg supphed to t’ne jail . A RO plant méﬁ Ied
provides safe drinking water to nearly 250 pnsoners but also to families of ofﬁcers
and ‘staff of the jail. As far as sanitation facilities. arel ‘concerned every barrao:c h’lS
a cage toilet. Toilets outside for day use are available in adequate numbers q1 :5
ratio). Water was available in the oilets. Toilets, were generally clean and Well -

I
!

Vi |

1
:.‘3_"

L RS
e —— ;



Eower Supply N
' Mihour power supply is avaﬂable in the Ja1l A generator of - 65 KV capaelty is
all i :

‘l|

’ {

l"o d'supp Iy
" 1 he Ja11 kitchen is located in the old section. It has two rooms-one is used in
. CGokmg the other for storage Ventllatlon is available. Exhaust fans are fitted on

e °walls Tap Water supply 1s avarlable for cooking, washing and cleanmg

,ool;mg is done by Lt Ramaraja (case u/5302 IPC) and 04 other under trials.

- Paming facilities are a‘.rfulable It was mentioned that the inmates are provided
‘main meals, mcludm z breakfast lunch and dinner. For breakfast items like
ihyma, pongal etc are sewed For lunch rice, dal and vegetables are served. For
- 1er rice, curd and 1.’egetables are served. It was claimed that the _1a11 is
._-?-"luplementmg a modlﬁedl diet pian. Mutton is served on the first Sunday of the-
_}-.*"'"f'-’.rmnth and chicken on theix 1ema1nmg Sundays. Egg is served every Wednesday; Per
1ead cost of food was reported as Rs.70/- Rice and wheat are supplied by the State
,1v1l ‘Supplies Corporatmn No kitchen garden is seen mamtamed in the prison.

T ,ledlcal diet is prepared fi ror ‘about-20-30 prisoners.

Jnskllled workers are pa1d Rs 30/-; skilled workers Rs. 50/— Open Jail Pnsoners are
pa1d Rs 70/-per day. Those who work 1 in petrol pumps are paid Rs 110/ per day. It
1 pIOposed to revise the rates to Rs.140/ per day for the unskilled and Rs 350/ for
& f':_slqlled workers. Final dec is on has to be taken by Govermnment in the matter.

PRI Tt
N i DA

. Educatlon .:‘; !
S k e , :
% was ; stated that a l1teracy program called Vidyadana is under 1mplementatlon in
all pnsons of Telengana . However no regular teachers are posted. Volunteers from
rmong female and male prlsoners/secunty staff teach the prisoners. 10 15 of the
Umsoners are said to be well qualified. But this arrangement is only a poor

.‘u .Jstltute for teaching by regular teachers. Tt was.reported that 720 pnsoners in
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2014, 2556 prisoners in 2015 1557 in 2016 and 1516 in 2017 were made 111e1 aue
under Vidyadana Scheme. Jail administration shenid go beyond just, lrteracv
programs. Efforts cught to be"made to provrde oppprtumty for hrgher educatu:n
and degree accreditation through Indlra Gandhr Open Umvers1ty (IGNOU) an
other universities, however short the prlsoner s stay in the jail be. Some of the JallS
have reported that apart from imparting formal educatron prisoners are also trame d
in social skills and urged to take up good personal Hab1ts like personal hyg1ene,
good house - keeping. use of library and readmg news  papers, good
communication, self discipline and having a: helpﬁll attitude etc.' This could. te
introduced in this jail too. S | ESY
JEERE RS , S

Health care R
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No regular hosp1ta1 facilities are available in the _]ail Only a M1m hosprtal WJth
OPD facilities and 03 beds is available. The hospital was housed-in a large harl It
was renovated recently spending Rs.03/-lakhs. Isolat1on ward is not seen set up
Only one doctor is posted. No Para- medical staff is. avallable except Fwo
Pharmacists on deputation. The jail also has no patho]ogy laboratory The jail
mostly depend on the Government Hgrs. HOSprtal for mdoor tréatment. Tt was
stated that getting escorts for prisoners to hospital is not a problem Moreover
prisoners who stay for more than seven days and con*ﬂcted pnsoner% are sem i tbe

Government hospital for a full check up. C = e
- R

h

As far as incidence of various digeases is concemed no skin problems are repoz :.ed
No case of Leprosy, TB or Hepatitis is reported elther 3-4 cases of HIV/AIDS are

reported. Chronic cases like diabetes, hypertensron are prevalent A teamL of
specialists also ought to visit the jail at least on montnly basis . J a11 admmrstrauon
ought to organize medical camps for general problems skin d1seases eye. camps

dental camps etc from time to time. T .' L
- |lr 1

Medicines are reportedly supplied by Central Drug Store (a PSU under GOI)
Sanat Nagar, Hyderabad. In emergency local purchases are also made Sufnr‘lent
funds are allotted for buying medicines (Rs:54, 000/— this year) Emelgency
provision for purchase of medicines(Rs 1000/-per da} ) is also avarlable At present

no shortage of medicines was reported. _
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“ince more than two hundred pnsoners are lodged in this prison, it is essentlal to
- .post a medical officer on r.egular basis. A post of MO ought to be created for this
. - burpose on long term ba51s ‘

\L]deo—confercncmg ’ - : .
T r |
\}uieo conferencing fao1111:',r is available in the jail. On the average 15-20 prisoners
c.r‘ produced before the c'ourts using this facility. ‘All local courts are connected.

I*oous should be not only on numbers, but also on the quality of production of

“.ptsoners through video- conferencmg '

b
eoal Aid .

" ¥

¥L ivas stated that free legal aid. is bemg prov1ded to prisoners. District Legal

\.-I'VICSS Authority (DLSA?J is stated to be active. One advocate visits the Jail'and

‘ .hmv;des counseling and 3egal aid.. The legal aid counsel visits the jail four tlmes a

| ] \,.Lk It was stated that 50% of the prisoners have received legal aid, mcludmg

-unen Secretary DLSA 1<= said to be visiting the jail once a month. Counselmg is

.o*provxded to women pnsoners DSLA needs to be more actively mvolved in
% ,dl counselmg and assi: ,t'mce to the inmates.

— -~_.-_

4.....__

"H‘iCthIl of bail _fg';-'v- ‘ : ‘ P [

]

b

i-is understood that theré are some prisoners who are languishing i in jail aﬁer
. getting bail, for want of suretles One female prisoner also is facing this problem

DLSA Ought to look into these cases.
b
Tk Adalats Hi ‘

'-"'LF’ie're' were no reports about- Lok-AddIats being organized in the jail.
| : .
Par_ole/ Furlough/ Remnssnon

TR H h B ' |

: I;{thg_s;g‘_t_ated that parole is‘,isan'cnoned as per rules. Remission is sanctioned ulhder
' fub section (1) of section 432 of CrPC,1973.Ordinarily rules provide for two' day
remission in a month for good conduct and discipline and three days per month for
- |ndustry and good performance,. Any prisoner eligible for the above two categories
w1 Temission are entltled ior 20 days annual good conduct remission. Special

[N P U A
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remission is sanctioned by the Superintendent for 06:;t‘p 30 days and by IG/ DG ﬁot

exceeding 60 days per year.

PCOs/Telephone facllltvlwaltmg room/v:sntors ] |
Telephone facilities are available to both conv1cted and under t:rlaI pl‘lSOIlPI'S ‘fcr
communication with their families. Prisoners are allcm'ed to speak - to theit family
members twice a week for 15 minutes. Meeting W1th Famlly members is fac111tater{

The interview hall was good. Around 30 pnsoners jwere wamngr there. A new

visitors room has been taken up for construction. ¥ : -, g
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Board of visitors ' :1_
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03 non official Members have been nominated as v131tors by the state Govefz':rﬁé%feﬁt
L fT

Ty
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fora per1od of two years.
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Complaints management |

Fh
‘.

It was explained that certain internal mechamsms have been put 1|n place by 'the
administration for receiving complaints from the mmates Jail Welfare Off icer
listens to complaints by prisoners. Complaints can: ne entered in® 'the Grlevanr'e
Register maintained by administration. Rights and D! 11es pamphlets are circu I‘ated
among prisoners. Daily rounds are taken by the Sup untendent to” Ieam abovi th..
problems faced by the inmates. A complaint box has been 1nsta11ed by DSLA to
receive v Sk

complaints. The box is opened by DSLA Besu:lesh every mmate| Upon hfs/her
release is provided with a feedback form which is: for\*.rarded to the |Control Room
at Prison Hqrs. Legal Aid Counsels visit the jail fom'tlmes a week PI‘ISOIIGII“T are

free to express their problems relating to legal 1ssuesI i P i‘

Library ‘ 1 b

|
|
) 3, ! T
A library with around 994 books is set up in the jail for use of prisolners
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Cultural programs : N5

- ;v—

It was learned that cultural programs are being regula:lfly organized in the _]Ell] Fﬂm
shows are regularly organized. '
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g Snorts Outdoor games iike ‘volley ball are. played by the prisoners. Indeor

:iac111t1es for playing chess and carom are available. However, only indoor sport

- facilities are available to Women prisoners. A prisoner's run was organized in the

' Jaﬂ last year

zi’

! 'R"eligious activities

% temple is available for. WOI‘Shlp It was stated that religious act1v1t1es are
?1 Eamzed in the jail. Pnsoners are allowed to have their own rehglous practices.

y oraI classes are also held dally Tor prisoners by emment - persons.

'- afabie aﬁer segregatmg p*',lsoners into groups on the basis of their pemod of stay

Mass Yoga program for?’ prlsoners has' been started w-e-f 21 February, 20138

bud :;"ween 4 and 05pm on fualy basis. Training is provided by Trained warders and

L

’ ; zefs who are from outsme the jail. . ; -

1. ecreatmn It is seen that color TV sets have been provided in all wards for the

"’ en Lertamment of prlsoners News papers are being supplied to pnsoners

- ’ l['f .\
aﬂ Canteen

| I

BN 1s seen that canteen facﬂmes are avallable to the inmates. Under trial pnsoners

i,\:n ava11 the facility up | to Rs 3000/month and convicted prisoners Rs 1500/-per
nonth. Different kinds oﬂ food 1tems sanitary items, articles of daily use are

%mlab]e in the canteen. Wet canteen facilities are available

1 !ﬁnatl program

I}Jl Lnatl is a program for brmgmg about cogmtlve behavioral change being taken up
in, the jail, It has 17 mociules and is run by trained inmates. Prof. Beena, former
Dean ,of Osmania Un1vers1ty has been guiding the program. 08 batches of 30

; prisoners each (total 240) were trained so far. Only one prisoner came. back, The

pourse involves mteractmn iwith police, farmly union etc which helps  the

{e;ormatlon of the pnsone;s Trammgs are conducted in a n air conditioned hall. At

?résent this course is- run by Vadde Ra_;u a convicted prisoner, under the
enerwsmn of the Prison Welfare Officer.
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Bank Accounts N R | L
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Savings bank accounts have been opened for UT and convmted pr1sloners who earn
wages under Jan Dhan Yojana. They are covered by insurance schemes ane
Minister's Suraksha Bhima Yoj _] ana and Jeevan Bh1ma ‘Yojana. "

.-L."-\.
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Computer Training R
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Computer trammg is also being orgamzed both male and ferllale litiséllers.
Training is conducted in a large hall. e T
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Vocational activities/ employment

1t is seen that the jail has taken up several vocatlonal/ industrial act1v1t1es to«*’eep

the prisoners engaged, i T
) l . '.fi'

The jail Kas initiated a unique employment genération -program for: released _
prisoners named Mahaparivarthan. Job Mela was conducted for released pnsoners
by locating companies located near Mahabubnagar which is a contmuous pI'OLeSb '

In 2017 181 released prisoners were provided employment- 04 in Phenyl makmg o

unit, 15 in Note Book making Unit (mechanized), 02 in Manufaclture of cement
rings, steel industry-10, Nursery-03 and IOCL Reiall OutletOl—petrol Pummzs
They have earned a profit of Rs 600300/- in Note book making anﬁl Rs 3150; in

" Phenyl Making in 2017. 30-40 prisoners are, engaged in carpentry and fumrure

making, steel unit, Note Book and Phenyl Makmg Rs 45 lakh wot‘th goodsl Were :

produced. T r :“ I:fli;l{
A Prison outlet is stated to be ﬁmctmnmg in the loral Shopping Mall Jail made
items worth approximately Rs 6.7 laks were sold at’ lhe outlet till date The, ouﬂet
eamned a profit of-Rs-62,472 in 2017. An IOCL Relaﬂ Qutlet is run by. released
prisoners. For 2016 and 2017 total sales worth 26,11,34,431 were reported earnmg
a profit of RS.73.18 lakhs. Total 183 released pr1sor,lers were g1ven employment
outs1de the jail HPCL has promised to engage 90 pr1soners after 06 months

.Drug_De-addlctlon program : ‘;j: [ r

It was learned that prevalence of drugs is very high m 'Mehbubnaga'r Howeveﬂ‘ no

Drug De-addiction program is being organized in the jail. Since drpg addiction is
common-amang prisoners,-it-would-be.necessary-to eanduct a special.drive. to ﬁnd
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v the number of prisoners involved. Those involves ought fo.be provided
recessary counseling and ireatment.

tile_of NGOs Serwces of Non Governmental Organizations (NGOs) are not
mg utilized in the pnson -

- ”'L""_‘Cl"— l--t RN

pectlon

' ;\fas stated that regular i m spectlons are conducted by IG (prisons), DIG (Prisons)
alld other senior offi cials. I. Jlstnct Judge and CIM visit the jail regularly.

- S‘eieurlgg | l“ L | |
L lt was stated that secur1ty~a.rrangements are adequate in the jail. 26 CCTVs have
""heen dinstalled. All were s*ud to be functional. Security is managed by the staff of

.'the Ja11 -Jail security need 'to be rev1ewed as only limited staff is available i m the
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' Fﬂrruphon free jails
!

I 45008 Department of Trl’gana declared all jails’ corruptlon- free. If anyone can
i 1nrowde proof otherwise ti1ey would be rewarded with Rs.10,000. Moreover prison
ﬁmals and staff take 4&: daﬂy pledge against corruption. It is doubtful whether

h steps alone can elumnate COII'LIpthI‘l which is entrenched in the system in
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| f_-cludm guse of technology to rainimize corruptlon

'f
Ty

k*olar Lighting/water harvestmg

]'ffmy jails in the countm have shified to altemate energy uses for a varlety of
er_poses Solar llghtmg/heatmg have been not yét been introduced in the jail.
fﬂthough no rainwater hatvesting facility is set up, soak pits have been constructed
].n the prison for recycling waste water. Their number and quality need to be
Jimproved

_Lj: .amlng
'.-.1._,., {|,,,~:: :

yiiis. learned that regular trammg programs are bemg organlzed for ofﬁcers and
f‘:'f_&_lff__., All senior officers dre, provided basic training at the Academy of Prisons and
rorrectional Administratior,, Vellore for a period of 09 months. Security staff like

]
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Warders are also prov1ded basic training for 09 mooths Trammg programs ate
organized in different subjects, including human rlghts Refresher courses are’ also

R S

T S

organized for prison staff. : ' : 3 ' i
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Budget

It was confirmed that sufficient funds are avallable for _]a11 activities. in the budg&*t’
2017-18 A provision of Rs.20,4275.00 has. been made under the head Wagm,
Rs.64,807 for medicines; Rs.2,84,69,58 towards the cost of ratlon/dwt charges.
Regular anditing of funds received ought to be oafned out. Cw;l constructlon

works ought to be closely monitored. ' . | R

[

I
Modermzatlon ' ; _\._; |

vy R
v L

It was stated that several initiatives have been taken f for modernization of the .I ail.
45 acres have been allotted for a new jail. New mfrasn"uotural prOJeots moludmg a
‘new prisoner's block to accommodate 60 inmates at.a cost of Rs. 60. lakhs, sfeel
factory unit (cost-not indicated ) for vocational tram.ng and .visitor's Lounge for
seating 25 visitors at a cost of 18 lakhs. Apart fromn mfrastructurel attention aJso
needs to be paid to the use of new technologies in prison management like Prisca
Management (PRISM) and Tele- medicine. Mahatashtra has launched PRIZM
program through which data collected from prisons atwoss the state on pnsone 318

maintained by making use of their photographs and ﬁdger prints. A' begmnmg has R

. been made in Tele-medicine facility. Video conferoncmg facﬂlty ought to-be: fully,
utilized for easy production of prisoners before the courts. Other 1mportant.
reforms like e-Mulakat (computerized programs for commumoatl n with famlly
members) ought to be taken up New teohnology also need -to ibe utilued in

improving jail security. ; |

General recommendations/suggestions have been included in part-1! of this report.
Specific recommendations in respect of this jail are suramarized bolow.
' [

1.Posting a regular Jail Superintendent i | %
. 1 i

Observations/ Recommendations:-

2Filling up of vacancies/creation  of ,‘new  posts

especially
Medical/educational/administrative staff } !’ :
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§ Women pnsoners/chlldren -full comphance of SC-dlrectmns

i, Setting up modern Tele}bh?ne Management System/introduction of E: mulal;cat

A
.:‘_i.-'fnvolvement of NGOs ik various activities
|
. Regular mspectmns and follow up action _-
' Use technology to prev :;nt COI’I’IthIOIl at all levels. !
i Installatmn of solar llghtmg/heatmg /water harvesting /recycling facllmes
it ' o ‘
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